-
n “ By e-mail
HIGH COURT OF TRIPURA
AGARTALA
No.F.11{14)-HC/2024/18834~-57
From: Ashim Roy,
I/C. Registrar (Admn., P&M)

To

1. TheRegistrar General, Allahabad High Court, Allahabad, Pin- 211001;

2. ‘The Registrar General, Andhra Pradesh High Court; Amaravati, Pin-500066;

. 3. The'Registrar General, High Court of Bombay, Maharashtra, Pin-400032;

4. TheRegistrar General,-Chhattisgarh High ‘Couit, Bilaspur, Pin-495001;

5. TheRegistrar Geniéral, Délhi High Couit, Délhi, Plii- 110003; *

6. ‘TheRegistrar General; Calcutta High Court, Kolkata, Pin-700001; .

7. TheRegistrar General, Gauhati High Court, Guwahati, Pin-781001;

8. TheRegistrar General, Manipur High Court at Imphal, Pin-795002;

9. The Registrar General, Meghalaya High Court, Shillong, Pin- 793001;

10. The Registrar General, Gujarat High Court, Ahmedabad, Pin- 380060;

11. The Registrar General, Himachal Pradesh High Court, Shimla, Pin-171001;

12. The Registrar General,-High Court of Jammu &Kashmir, Pin- 190001;

. 13, The Registrar General, Jharkhand High Court at Ranchi, Pin- 834002;

14. The Registrar General, High Court of Karnataka, Bengalury, Pin- 560001;

15, The Registrar General; High Court of Kerala, Kochi, Pin- 682031; *
s 16. The Registrar: General, Madhya Pradesh High Court, Jabalpur, Pin- 482002;
17. The Registrar General, High Court of Madras, Chennai, Pin-600104;
18. The Registrar General;-Orissa High -Court, Cuttack; Pifi- 753002; )
; ' 19. ‘The Registrar General, Patna High Court, Bihar, Pin- 800001;
gg 20. The Registrar Geéneral,iPunjab &Haryana High Court, Chandigarh, Pin- 160001; -
. 21. The Registrar General, =§aja§tﬁan High Court, Jodhpur, Pin- 342001; ‘
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22. The Registrar General, Sikkim High Court, Gangtok, Pin-737101;
23. The Registrar General, High Court of Uttarakhand, Nainital, Pin- 263001;
24. The Registrar General, High: Court of Telangana, Hyderabad, Pin- 50066.

Dated, Agartala, the 8* August, 2024

Subject: Circulation of the Advertisement No.01/2024 dated 08.08.2024 for,
filling up of vacancy in Grade-III of Tripura Judicial Service by direct
recruitment.

Madamj Sir,

I am directéd to enclose herewith the Advertisement No.01/72024, dated
08.08.2024 alongwith the Syllabus of the Written Examination for filling up of vacancies
in Grade-III of Tripura Judicial Service with a request to circulate the same to the Bar
Assaciation of your High Court and the Courts subordinate to your High Court.

The last date for submission of online application is 28.08.2024 {upto 4 PM).

Yours sincerely, 2

Enclo: As stated (4 sheets) {&QB?/’/
( Ashim Roy) .
1/C. Registrar {(Admn. P&M)
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HIGH COURT OF TRIPURA ,
AGART‘ALA
No.F.11(14)-HC/2024/18827 Dated, Agartala, the 8" August, 2024

Advertisement No. 01/2024

(Far recruitment in Grade-III of Tripura Judicial Service) .

Online applicationis aré invited from the eligible candidates who have not
completed 35 years of age (in case of General candidates) and 38 years of age (in
case of Seheduled Tribes and Scheduled Castes candidates) as on the last date
fixed for the recelpt of online applications for filling up of 14 (fourteen) vacancies
in Grade-Ii1 of Tripura Judicial Service in accordance with the provisions of the
Tripura Judicial Service Rules, 2003 (as-amended from time to time) in the scale of
pay of Rs.77840<136520/- (Revised) plus other allowances as admissible under
the Rules in force. :

out of 14 {fourteen) posts, 03 (three) posts are for un-reserved
category, 07 (seven) posts. are reserved for Scheduled Tribes category & 04
{four) posts are reserved for Scheduled Castes category. Number of posts
advertised Is likely to be increased or decreased.

There shall be 02(two) post reserved for the PWD {locomoter) horizontally,
having prescribed percentage of such disability as defined in Section 2(r) of the
Rights of Persons. with Disabilities Act, 2016, as per the provision of the Tripura
Judicial Service:(10™ Amendment) Rules, 2022,

If ho suitable candidate is found from the reserved categories as aforesaid,
the posts will ‘be filled 'up by the candidates other than those of the Scheduled
Tribes and Scheduled Castes as per Rules.

If candidate against the vacancy reserved for persons with locomotor
disability is:not available; the same would be filled ap by a carididate not suffering
from such disability and belonging to the category for which such post is available,

ST/SC candidates of other States should apply as general cé:jdida'te.;a[ong
with application fees prescribed for general candidate. l |
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s , The,application fee for UR category applicant is Rs.1000/-(Rupees one

thousand) only and that of reserved:category (ST/SC/PWD) applicant is Rs.500/-

’ (Rupees five-hundred) orily. Fees once depositéd will not be refunded or adjusted

for any other recruitment in future. Candidates are to deposit fees by using Credit

ae Card (Visa/Master/Rupay), Net Banking, Debit Card(Visa/Master/Rupay), Wallets &

& Cash Cards & UPI-only. No other mode-of payment will be accepted. Bank charges
may-apply.

A candidate must be a citizen of India as defined in Articles 5 & 6 of the

Constitution of India and must be a holder of Degree in Law from a recognized

University established by Law in India.

The candidates shall have to appear in a Preliminary Written Examination

(Screening test) of objective questions of 100 marks which will cover General

Kh?wledge, Aptitude, English, Constitution of India, Code of Civil Procedure, Code

of Eriminal Procedure, Transfer of Property Act, Indian Contract Act, Indian Penal

. Code, Indian Evidence Act, Law of Torts & local laws of Tripura, General categary

candidates who -obtain 60% wor more marks and the candidates of reserved

categories who obtain 50% or more marks in the Preliminary Examination shall be
eligible for appearing in-the Final Written Examination.

Successful candidates in the Final Written Examination shall be called for
Interview/Viva Voce. General category candidates who obtain 60% or more marks
and candida&gs of reserved categories who. obtain 50% or'more marks in the Final
Written Examination shall be eligible for Viva voce.

Candidates shall have to appear in the Preliminary Written Examination,
Final-Writtefr Examination: and Viva Vioce at their own expenses as aind when called

N for. Mere selection would not per se entitle a candidate to claim
apﬁnintmg‘nt.
’ IMPORTANT NOTES
1) I
Online Application:

a) Candidates have to submit application through Online: Application Portal only.
The High-Court will not entertain any hard copy applicatiori, Before siibmission-

&
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of online application, the candidates are to read the instructions carefully in the
‘How to Apply’ segment of the Online Application Portal. '

b) Online Application Portal will be available on the High Court website
{(https://thc.nic.in) from 09.08.2024 to 28.08.2024 {Upto 04.00 P.M.).
To apply the candidates have fo click on the ‘Recruitment [Online
Application]’ tab in the Home page of the High Court's website.

) Candidates should avoid submitting multiple applications. However, due to any
unavoidable circumstances, if any candidate submits multiple applications then
. hefshe must ensure that the application. with latest Registration Number is
complate in all respect.
d) In case of multiple applications, the application with the latest Registration
Number shall only be entertained by the High Court and fee pald against one |
£ Registration Number shall not be adjusted against any other Registration

]

Number,

fi):  Candidates who score pass matks or more in the Preliminary Written
BExamination will be asked for scrutiny of original marks-sheets/
certificates/documents. If the candidate fulfils the criteria of histher
candidature then he/she eligible for Final Written Examination.

AT,

iii) The candidates already in Government Services shall apply either through
proper channel or attach *No-Objection Certificate” from his/her employer.

S;;lbmissian of online applicatiunhiz; o Fgmogoszom
the final form to

28.08.2024 (Upto 4.00 P.M.) |

TR

Date of I"’re'ﬁmihary Written | Will be notified later on.
Exammahon

Date of dnwnloading nfﬁdmit Card will ‘be nuﬁfied later on.

Ay et e end e e

.

£y

&
it
L
"

Centre, time & duratioh 'of the| Will be mentioned in the Admit
Examination Card. (i

Digitally signéd by VJSHWAJEET PANDEY
Date: 2024.08.08 14f1 6:22 40530

{Vishwajeet ;Pandey)
Registrar General
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HIGH COURT OF TRIPURA
AGARTALA

i)  ENGLISH -100 marks:

(@) Essay Writing
(by  Preci Writing
{c) Grammar eft.

{
i) ; BENGALI -100 marks:

.{@)  Translation of an English Passage into Bengali- 25'marks
'(b)  Translation of a Bengall:Passage into English- 25 marks
+  {6)  Essay writing- 30 marks
(d)* Report writing to newspaper on social/specific problem to publish
It to draw the attention of the authority~ 20 marks.

iliy GENERAL KNOWLEDGE-100 marks:

< (@) Objective Type
*(b) Aptitude Test

i.v)"- ' LAW PAPER-I -100 marks:
{a8): Constitution of India
{b)! Code of Civil Procedure
{c)  Transfer of Property Act
{d)" Indian-Contract Act

v) . LAW PAPER-II =100 m@ﬂggg

{a) Indian Penal Cods

(b) Crirminal Procedure Code
()  Indian Evidence Act

. ' (d) LewofTorts

§3m§n_:m_mm 100 marks,
- Minfmum qualifying marks in Viva voce: As per Tripura Judicial
* Setrvice Rules, 2003 (as amended up’co date),

H

Digitally signedby VISHWAJEET PANDEY
Date: 2024.08.08 14:16:41 +05'30"

{vi shwajeet Pandey)
& Registrar Gen
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